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ORISSA AQTEXXXV OF 1951

THE ORISSA OFFICES OF PROFIT (REMOVAL OF
DISQUALIFICATIONS) ACT, 1951 '

———

[ Received the assent of the Governor on the 29¢h October 1951,
first published in an Hatraordinary issue of the
Orissa Gazette, dated the 31s¢ October 1851

AN ACT TO DECLARE OERTAIN OFFIOES OF PROFIT NOT TO
' DISQUALIPY THEIR HOLDERS FOR BEING OHOSEN o
AS, AND FOR BEIRG A MEMBER OF THE -
ORISSA LEGISLA"IVE ASSEMBLY

HEREAS it is expedient to declare certain offices

of profit under the Government of India or
Government of any State so as not to disqualify their
holders for being chosen as, and for being members
of the Orissa Legislative Assembly ;

It is hereby enacted as follows :—-

Bhort sitle, 1. (1) This Act may be called the Origsa Offices
sxteat ead  of Progt (Removal of Disqualifications) Act, 1951,

tment
' . {(2) It extends to the whole of the State of
sa.

(3) It shall come into force at once.

Definitions. 2. In this Aoct, unless there is anything repugnant
in the subject or context-—

(a) * Government ¥ meansT} Government of
India or Government of any State specified in the
First Schedule to the Constitution ;

(b) ** Compensatory allowance ” means travel-
li.ng allowance, daily allowance, conveyance allowance
and hoyse-rent allowance,

Removal - 3.1t is hereby declared that the following
aod proven offices of profit under the Government shall not
ifioa. ~ lisqualify and shall be deemed mnever to have dis-
qualified, the holders thereof for being chosen as, and



1
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¥ of 1937%.

97
for being members of the Orissa Legislative Assembly,
namoly :— _ . -

(¢) Office of members of the Regional Posts
and Telegraphs Advisory Committes, Local Advisory
Committee (Railway) and any other Committee,
Board, Tribunal' ot Commission, office for advising
Government or for performance of any special duty
and such. other like offices the holders of which being
appointed by Government are allowed daily allowance
not exceeding twenty rupees per day besides receiving

~ any other compensatory allowance :

‘Provided that such holders of office are not paid'
any fee or remuneration cther than any compensatory
allowance ; '

{#%) the office of a Pai-liaméntary Becretary to &
Minister if and when it is created.

4. The Orissa Offices of Profit (Removal of
Disqualifications) Act, 1937, is hereby repealed.



